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[Shr1 F. H Mohsin] '

amend the Public Walfs (Extension of |
Limitation) Act, 1959, as in foice in the/
Union Territory of Dellt

-

The question was put and the motion
was adopted.
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SHRI F H MOHSIN :

Sir, I introduce 1
the Bill

N

THE INDIAN WORKS OF DEFENCE
(AMENDMENT) BILL, 1973

THE DEPUTY MINISTFR IN THE
MINISTRY OF DEFENCE (SHRI J B.
PATNAIK) : Sir, on behalf of Shrt lag-
jivan Ram, I beg to move for leave to |
mtroduce a Bill further to amend the
Indian Works of Defence Act, 1903 ‘}

The question was put and the motion |
was adopted.

SHRI J B PATNAIK Su, I mntroduce

the Bill. -
MR. DEPUTY CHAIRMAN The ¢
House stands adjourned till 215 PM. !

today.

The House then adjourned for
lunch at thirteen minutes past
one of the clock

House reassembled after Iunch at |
munutes past two of the clock

The
fifteen

The Vice-Chairman (Shri V. B. Raju) in
the Chair.

MOTION RE TWENTY-SECOND AN-
NUAL REPORT OF UNION PUBLIC
SERVICE COMMISSION

=t Ty aERy (A ) | grae s wg-
&, & g A9 @ A fr qw ¥ wgromn
Arwfalt &1 77 g, ag W & 5 faw? gu
gya & AT faed @ &, 9gr & @t &
]I A I § Wk geaie safEy
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F A ¥ At ¥ &, afwerarg 7 2, faewl
F WA T gl oW F W g, W
A A qiEte g ATefl ¥ AR € |
AT AN g AYRCET A AN SATET qIEE A
¥ s fewrs 9F F1€ @@ A @ gl
g, ot o g oaa e § v e o=
e & fau og W= g ver &, 99 AT "H
F & fau gl & 25 AT ) W B
gt fraren wr &1 ag aT W & F fes-
TR ¥ agy faAr a® wASl # gTAd W
O IH U HAST FT AT 97 WL W
F fo g ¥ Sy ¥ oW & &y
qu qgw WAST @ S A, Fgr AT T
AT ¥ W @ W I S0 AT U Fe-
T (A7) & g afagw & AT 9
UTT aF T AT @Y T 1 & digaw § A
TE FENY g9 T & AT 2 H ATTO
AT TR gT Ay ®, Sy @ B dme
T A a2 gu §, g ¥Ad @AW &A1 Sfud
Y &1 S 7w & fyed 9w &, w9 @ H
dr ga¥ wry wr A feewr wnfer o
% AT gw §§ vwar & Fw W 3O
aowAl F AT ar f 5o dw N A s &
sifcd gfEt &1 St /O @ AT @1 R, W
F I & a5 TS AT FT HALAT g | ¥
& FEW F AU TH THA ST FAT WIHTH
& 57 ¥ afsr glag FHEw & gagE fqd
S ATfgd | S WIS & WieAw ¥ AN
N AF JAT WA T IqAHT § 5T AT
ey faem =ifey, @€ @1 F© F A
F oA A I A § owa @ A
FTT UIATES FHET & AW T TF ey
gfeds & =& AT W g A FE A
ATERET 93 FeuT T A AT W 7 | A
Fa9 WIS WA § W B AL LT WWE
TS T FUSH F FE TRTC F 1 e wv
aasit, feaw sfew, o ogew &1 s,
g AT AW A W oagd W g1 ar fom
FTEST T Fod qfe® Theq T AW g, IwT
T WY AWFET B oW oemy #T Wi
frear § #k S&1 F9 go wowWl A ug
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FgT o1 fx ox @3 § wrddw AT -
foddr a1 #ix ag @9 g7 @ 99 A
feecht & @ 5T @ w7 & 0 o1 wWy I
¥ AR A 9@ g ag TWE AM A@E,
S ded /W F A% ¥ A9 a0 Afewa
& 9@ g, @€ TR 90 &l
) wmfer s@ oaw o vt 7 oafers
gfaq FAwm F gQem 7 T W W
fear smm, @@ v z@ AW & fred
g0 AW FT AR ¥ AW FT AT G
Ao @war & 1 ,

ghomT & a § wie sifqrfadt &
R ¥ T ST AR I AR ¥ oagd
| I 39 qew W OA A &0 I F Aav
T fafam ot & @1 & aw ¥ 69
g g f5 I AT ae ¥ A ¥
o &1 #FT Agr faetar & 1 oag 39 @
T Awfar 77 fFa fege ame AR
AYATT T(5eH F @FT A9 g=47 F7 qfsAF
vheq ¥ GO FY HHaT T@H g AT I
g afefeafq 4@y & 5 9 zua =
1 afedtw e § AT gH 0 AW ST
qfsT®s ©fed | ST T S dYE F1OHAS
F 9 AT FT 90§ 9H &1 wART
feet fawa &7 A9 Y A 9 Y, IR Uf-
fadtz am faar ST &, 99 F1 @R 4W
faar ST § WIT 3T W A EANE F
A fag St @ safed anteear-wifaen
St FITY @ W O} vEW Akges e
AT {guEs Trew & @y o fafee afa-
T W At @ A e §
AR % & a T G A, [T AR g
e & fefive weafds 5@
fofimm &, qaowmw & 99 AWt &t o
AU O F GESS F qAAUAF AV
ar famar #

Aferm FHfTEY & F16 AEAW g AR
afery wrifreY ¥ T AEAW A T FE
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W YT FI W FT AW AR T I
fad T FX & 47 d@gd H 9§ #
T TR FL A, WX g W E-aIE
aasr § % wfw 7 ar qfeam wgfey
¥ S wedwd § 99F WW g FI 9ER
A 7 IR WAL WIE F AT aF, AR
MY FEAfaeR w1 AT W AT ]| AT
Fiferw F47 1| 3B feAy gge “sedds fae
¥ 22 79, 1973 & #F ¥ 3o fow faaer
Gt f5 wfefs & afesw w1 70 fear 37
IO HEIT Ao Mo UHo Hifewd gl
2,100 & 7374 fa® 111 & @I WA
afqds ¥ 270 € Igr 7 fA% 12 §, W
gfear gfww wfew ¥ swr 1,200 § aES
# 43 § @9 ¥xefege giaw ¥ s o
2 39 & 99 { WI9T HH 680 WAW6,
. dgH ¥ W9 A% 2,000 WEAT
4, FAFCHT 76 § WIS ATH 9,900 AT
21, A1 Afe=w qgEwT &1 9 gREEw §
3IqF qIA AR @A ¢ ar gigaw W SAFT
Y 9w § ¥ dg 9 ¢ AR g fed
afer qrgema A FREwT g W 99 At
¥ owEa &)

= dedarg danwst afew (#ETTE) ¢
fgd, faT 1 @A § ®WT § I 70
Ty &, afew 9 & feaw @w% o
o Qo IT Ao e UHo ¥ F 1 a7 f@M
ST WA TET B A AP w2

e S o § @ fad dw @
g\ g S om w9 wdtsad &
Fregrar foedt & 3, su® T FE fAAm
FT ASHT AT AT g, A ghem #wre #fs-
T FT GSHT W HFAT g, A Afewrw FT
e 7 A frfaea agafEs § g% ae%
3T WFT ) AT WET F W 3 Fy oA
IO Al ¥ & q@ A fggea ¥ e
dfqd dx 9T & @ Awfan T & <@,
wafad @ sgaen ¥ af@dd sRa @@ r
Tifgd A @7 T & UET & AR ag

Ff @ ara § & sOT R ¥ A | o ag i dmmfew wA A G A @

42 RSS/73—5
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FHSAT F UF qasiee W@F, W qOHT
=BT g1 A AfFT #Aw-sEr S oAET ew
g #AEEETH S A9 des §, sER
g ¥ #¢ W7 qfsww afqw wfywa & a0
FT AT ANFT AT AT oy el
O NIT A TR EON A1 A% TE1 FT AT
g FT | TS &1 & owreAw FW g AT
gfer® T F1 S AAafednT § R S
S J q0FT ¢, T oEN qET Sty "
g9 Y g9 WEQ AGT WG ¥ WX 9 uS
gear =Tfed )

g & gre ofsaw wigw wfAwa &
T A 3% WL S g ) WEo Wo UHe
7 g F afer 25 qw@z § AR I8
e foredz & ofd g, afss gfeam
giaa ¥ 7H @A E AR 45 W afaga ¥
Ar3ad § e sradwe fogeie & afa & drsamr
grar g T fF guwdogy Sen oo
e ad+ 1 goe qEr S 9 & I
T o9 g, 99 ag faATwr qwg A &
A &, fomwr vefogwd & wmr gFEdr-
farg & o1 ofaw afaw Far &RF qEEa d
wrgdifag 8, St A8 o1 & "I SARET
@R KT ST TTEAE UATReAE R ST @
SEFT ST AT F7 GREEH § FAET AT =W
@ Ifgd | A EF oo A g,
@1 o usfafaegfer afaw & wew ¥
e vl & ol e A gm & fad it 3w
gEY 9N ag  wYAr Aifgd, fawe
f& owriifem o g9 &t &1 F=ERTA
2 A fad g7 #R Araer AEE EAR
#1 @ Fgefem A e =ifEd |

T ¥ @ ogw oA FEa § fefeaem
F wer §ga R ¥ g ¥ oA S
ggfafedem & & a0 ok wWE &n &
g, wfra am Mfera fegom @ e sy
g, w1 wwE @ v ar feweds &1 9,
dt & & o7ad g 9 g | & A oagr
& wma mfewg g w0 qfme
#FITA ¥ §, 3lAQ 99 S #1 gEmEE

[RAJYA SABHA]
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F dftw off T dre § s & W
T faaar &,  swwEr oewdifeA g9
gr W Al S fagww ¥ F aw - f&
FM T A AWE wAfay s o
F A RN AT ST @ 9 9
St sHEE & Sfer o w7 wET & T
YEARS 3T AR g Aifge—aw X W
AW ST, SAET QAT AT AR

TEE  ATATY W FIesee R @
A A}, A UF Tpd &St AW | AL
W ouw g afemw & oF st s
e & ar ¥ #wfedaw (ol @
oS wfaFR femogwn & aw A @A
T A g T FiE foe W @ Y fad
oF mfgax ¥ ag @ =ifg , afes Q-
@M mfeay &1 %S w999 g1, A%
femrg % *¥ foE W@ @1 7@ |9
& gwar & wwx uw @ffaw mfwEe
aoy i wfeay & 97 ¥ seswe
fe w@wr ay sAw  FARFHAT O 1 67 An
g f5 w9 g9g &t wud g FW FE@W
1 Ffew F=ar €, @ qfEr wfeel 97
FIeEE FAT § @1 99F AT CTAR FHIRSIA
foqd @ I a1 7, 9 IAFT [UAT
AFT § q@Fr T qAE "ar g, ar 4g
FifpEeae foE gus faares @ 9w g
@ wrfEswd fqE & & ¥ sy &
FEET AT "Iz |

TH FAET UK WT AW A RF wAl
g g o8 F P ¥ ENE ¥ o
¥ A=fer ¥ Fer W oafgy, ;o
¥ > oaufees g9 & fgawm oA O
=Teqr g =ifgn fF fm s & fee
S 9 W W quaw §,  fgge
# dew qETE & fmE ¥ aw
F AR wr oA e o) S F wEw ¥
AT F, 9g7 A1 UTINA AW 3§ S
g1 % s argoee fRE oW A g,
ggHRr  WR fggeaE @1 Wt 55 #%
YA ¥, IEH  qAAF FO9 qE AT
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a1 qedeey AWfar 9@ Owd & SR &
Tex et =ifer o ag 9™ AT &, aEitE
TEr A AW ¥ fegmm ¥ g ww SR
F & A #y Ay Adady  Avweay Ty
@ 1 ey gfefmrdr &1 F8 @W "9
TR, FfE uw T R OF g F e
9 ET §, STAT HOWr An-favEd ¥ A
ofRfer a9 oy @ A} age F @m
&t ofsfigee adt arr 9@T & L gEfAae @
T A W@ @—UF al Srh W &
afer ofer [ w1 gfew AR T,
qugAe & T 9% g 9 & f9w
armfen F &er ¥ o@ew fem &)

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSON-
NEL (SHRI RAM NIWAS MIRDHA)
Su, we are discussing the 22nd Report of
the Union Public Service Commussion
which covers the period 1971-72. Many
Members have taken part in this debate
and have raised a number of points, some
of which are of basic importance Well,
Sir, this Report has given two instances
where the Government has not agreed
with the recommendations of the UPSC
and we have submitted a Memorandum
explaining the reasons for non-acceptance
of the Commussion’s advice. Sir, 1t would
be apparent that on the whole the Gov-
ernment has accepted the advice of the
Commussion.

And the Govt. very strongly feels that
the UP.SC. should get full support from
the Government in all measures that 1t
seeks to take to improve the recruitment
procedures for the various services.

Sir, something was mentioned about the
status, salary and other things of the Chair-
man and members of the Commuission.
Well, this matter 1s under the considera-
tion of the Government and I can assure
the House that the Government fully rea-
lises that the Comnussion, its Chairman

”
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] and 1ts members, should enjoy a status and

importance that 1s due to 1t as a very im-
portant constitutional authority, an authori-
ty which the Constitution has created.

Then, Sit something was sard about the
appointment of technical persons as mem-
bers. Sir, under the Constitution about
half the members have to be persons who
have served the Central Government or
the State Governments for at least ten
years. So, they must be persons who have
admunistrative experience This  provision
1s there to see that about half the mem-
beys have experience of the wurking of the
goveinmental system which  would help
them select candidates in a proper way. If
you look at the list of the present members
you will find that quite a large number ol
them are academicians or people with tech
nical background. Sir, the Chairman, Dr
A. R. Kidway, is a non-official_a fact whict
was noted by a number of Members, anc
I think, with great approval, has been ¢
Professor of Chemistry and has been at
educationist and a scientist Then, Sir
Dr. M L Sahare 1s a non-official member
He is also an agriculturist, scientist anc
has a scientific background. Professo
H N Ramchandra Rao, another non-offi
cral member, has been Professor of elec
trical engineering, Indian Institute o
Science, Bangalore, and 1s a scientist o©
emmence Dr. A. K. Dhan, another non
offictal member, 1s an educationist Dr. F
1 Bhatnagar, another non-official, 1s a
emnent mathematician and has been Prc
fessor and Vice-Chancellor m  variou
Universities  So, Sir, the tiend 1s that w
should have more and more persons wit
a scientific and technical background be
cause a very large number of posts th:
the UPSC recruits are of a technic:
nature. So, 1t is necessary that they hay
to be with a proper background.

Then, Sir, there 1s no pre-dominance ¢
ICS or IAS members in the Commissio
as was feared by some Members There
no ICS in the whole list There is no IA
in the whole list There is only one persc
fiom the Indian Foreign Service
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Dr Rajwaie, and he was till recently Vice-
Chancellor of one of the Umversities So,
he 1s also an academician member
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SHRI B T KEMPARAJ No lady

member

SHRI RAM NIWAS MIRDHA Well,
Sir, it 1s true we have no lady member
We have members from Scheduled Castes
and Scheduled Tribes and we see that per-
sons from different background are elected
so that the Commission truly reflects the
view points and the background of vam
ous spectalities

Something was also said about selection
of persons as experts Dr Chakrabart1
mentioned this along with other members
Well, Sir experts also are selected from a
very large spectrum They are from pub-
lic-sector enterprise from umwversities, from
private sector and the aim 1s to see that
people with sufficient eminence and com-
petence sit on these Selection Boards so
that proper selections are made and that
the Commussion enjoys proper status and
respect .

One point which was  stressed by a
large number of members 1s regarding the
g test or the medium of examination
for these services, particularly IAS and
others Well Sir, these things are really
basic because the old predominence that
English had 1s gradually bemng reduced

SHRI GOLAP BARBORA It 1s wn-
creasing
SHRT RAM NIWAS MIRDHA It s

not incieasing but we have not yet ad-
vanced much All that T can say 1s this
It was decided long back that all
languages mentioned 1n the FEighth Sche-
dule of the Constitution should be adopted
as the medmum of examination for these
services In the Resolution adopted by
both Houses of Parllament 1 Decem-
ber, 1967 on the question of official lan

[RAJYA SABHA]

the l
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guage of the Umon, the following, inter-

c¢lia has been provided

That all the languages included n
the Fighth Schedule to the Constitution
and Fnglish shall be permutted as alter-
native media for All-India  and for
Central , Service Examinations after
ascertatning the views of the Union Public
Seivice Commussion on the future
scheme of examinations the procedural
aspect and the time

Accordmgly, a beginning in the use of
regonal languages was made tn 1969 when
candidates appearing at the combined
competitive examination for recruitment to
IAS etc were given the option to  write
their nswers respect of two of the
compulsory papers—Essay and  General
knowledge—in any of the languages men-
tioned 1n the Eighth Schedule, besides
English The question of extending such
option to more subjects 15 under the
comsideration of the Union Public Service
Commussion 1n the hight of experience gain-
ed so far

Well Sir, we have been taking this up
with thc Commission on a number of
occasions I myself had discussions on
it with the former Charrman and with the
present Chairman of the Commission and
they are tiving to find ways and means
how the regional languages could also be
introduced as medium of examination in
written exams, as well as in the viva test
I am happy to inform the House that the
present Chairman, Dr Kidwai, being fully
in sympathy with the Governments
approach in this respect, 1s appointing a
Commuttee of experts which will go 1nto
the whole examination procedures includ-
ing viva and other things, because it 1s felt
that 1f all these languages have to be made
medium of examination, the system of
examination may also have to be changed.
He has assured me that the Committee
would be asked to report just in a few
months’ time, it would not be a long
Comnussion which would take years He
s very keen that this should be thoroughly
examined by competent people, academi
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cians and people who are interested and
who are competent on this subject and the
report should come as early as possible
sc that a decision on it could be taken.

So, Sir, I think we should await the
tesults of this Committee and T am sure

our desire to introduce regional
languages as medium of  examina-
tion as early as possible would

be appieciated by the Comunission and the
Committee and the Commission will advise
us as to how we can pioceed in the matter.
1 would not try to anticipate the recommen-
dations of the Committee but a lot has been
said sbout the viva test, that it merely
tests 4 person’s smattness or other things
and it does not go much deeper. Well,
Sir, it is true particularly because the
medium in the viva is still English. We
are trying to see if this could also be made
an alternative but we were informed by
the former Chairman that since all the
Members in the Selection Board in the
viva will not know many of the ianguages
it is not advisable to have languages other
than English at this stage. But, Sir, the
question of viva test has to be gone Into
what form the wviva test should take,
whether somc sart of psychological
testing should be there or some sort of
test should be thete to bring out the
social outlook or other qualities of the
candidates.
and talking to him may not be enough; a
lot of other things will have to be imported
into the assessment of a candidate. Tt can
be a gioup viva also to find out how a
candidate reacts to other person’s argu-
ment, how he can get along with a grovp
of pcople whether he has qualities of
leadership or not. The present system of
viva is probably not designed to test the
potentialitics of the candidates. These have
certainly to be taken into account and the
interest shown by the hon Members in
this respect will be comweyed to the
Commission. Some of them may even
like to appear before the Committee that
is going to be appointed; of course I do
know what procedure the Committee will
follow. The fact remains that a Int of re-
forms are necessary and the Commission

[27 NOV. 1973]
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also feels the same way as the Govern:
ment and they are taking concrete steps tc
see that these policies are implemented as
iearly as possible.

i Similarly something was said about the
training of TIAS and other officers.

DR. R. K. CHAKRABARTI : If 1 maj)
be permitted to interrupt just for a second
for ieduction of marks for the viva tes
fiom 300 to 100 does not require th
recommendation of any Committee o
anything. It can simply be done by th
Chairman or the Ministry. This 1s wha
I was trying to emphasize that we la
33 per cent of the emphasis on the viva
that can be cut down very easily to 10
instead of 300 and marks for theoiy ma
remain the same at 900.

SHRI RAM NIWAS MIRDHA : Th
trend is there to reduce the maiks for th
Before 1957 in the IAS examinatio

viva.
a certain number of marks in the viv
was compulsory. However good yo

might do in the written papers if you d
not get a certain percentage of marks i
the viva you are just not selected. W
abolished that. Not only that; formerly
was 400 marks for IAS but we 1educed
'to 300. 1t was 300 for the other Servic
agd we reduced it to 200.

DR. R. K. CHAKRABARTTI : 1t is st
300 for IRSE.

SHRI RAM NIWAS MIRDHA : Th
1 know. They are reduced from 300
200 for the Central Service examunatio
and from next year even for the IRSE 1
are reducing from 300 to 200. I acce
Dr. Chakrabarti’s basic contention  tb
too much emphasis should not be giv
to viva but at the same time I must i
press on the hon. Member that some s
of testing is necessary. Our system of wi
ten examnations I think is not perfect
find it is much too heavily weighted on 1
academic side; not only that but if peo
proceed in a ceitain way there 15 a ¢
tain formula for passing these examinatio
As was mentioned by Mr. Krishan K
the biggest group of candidates take Eu
i pean History because it earns them m
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marks, I have seen many technical candi-
dates, when they are asked what subjects
they are offering they say Europeon His-
tory, Constitution, Political Science, sub-
jects which they have not studied before.
And one criticism against the present sys-
em of examination could be that we are
esting thesc persons who are studying the
ubject for the first time,

What are we testing him for ? We are
esting him for his capacity to mug up
ertain things and put them in a proper
vay. The written examination as at pre-
ent conceived and being worked through
3 a very imperfect system. We want to
hange that also. I have discussed in depth
7ith the Chairman and other members of
he Commission that-this type of subjects
thich people offer for the first  time
rould only mean there is a certain gimmick
f passing through them. There are certain
st questions. All this should be changed.
Ve should test a person for his real

[RAJYA SABHA]

Union Public Service 140

Commission

. SHRI RAM NIWAS MIRDHA : Then,
| some Members mentioned about all India
services in engineering and medical sciences.
Well, Sir, the position in this respect, 1
am sorry to say, is not very happy.
We decided long back that we will have the
Indian Medical and Health Services and
the Indian Service of Engineers, but un-
fortunately some of the State  Govern-
ments are not agreeing to our proposal.
We have not given up our idea of having
these all India services. We are pursuing it
with them and we do hope that they would
come round to our viewpoint. In a matter
like the all India services, where it is com-
mon to the Centre as well as the States,
we want to carry as many of the States
as possible with us, so that it can really
be an all India service, not only in name
but also in content. Most of the State
Governments, if not all, should join us in
this and T do hope if hon. Members could
peisuade their State Governments in this
respect we would be most happy to do so
and we would be introducing this. Actually

valities, his academic insight and intel- | the rules have been framed, notifications

ctual calibie. We should
iese things and not his capacity to master

d get through an examination. 1 agree
ith Dr. Chakrabarti. We have been acting
1 the same lines. Viva should not have

test him for : have been

issued and we have reached

! quite an advanced stage. The moment we
. . . ! .
subject in three months or six months | receive concurrence from some of

the

| State Governments we would be able to

i launch these services and bring them into
existence.

o much of importance in our scheme of

:aminations and we have been acting on
is. Even in the present marks for viva

I was saying something about the train-
‘ing of our IAS probationers in Mussoorie.

>u will not feel it so much when the , We have our Lal Bahadur Shastri
'w system of personnel testing comes;Nationul Academy of Administration
rough. From that point of view I ‘am @ there. In that training we give what s

called foundational course not only for
IAS and IFS, but other services also. Our

A . :cndeuvour is that even technical services,
oY W sww o e W wEe | with engineering and other background,

¥ & oF qF qor =mar § fF #wv @ | should get a certain grounding in the type
e %'ﬁ aar ¥ wx fafag odeT of constitutional set-up under which we

N | are working, economic planning and things
e A owEe fom s & AR BT jike ghat, We have done 2 lot so far as

At # wsw § foer &' @y g awt | training of our officers is concerned in thz

v frefr s wfars qmht 2, 9% o last two iflears andk the Academy is doing
TS E)’ﬂ'r 5 _very excellent work.
i

a |

THE VICE-CHAIRMAN (SHRI V. B.
AJU) : He has alre~-y said something’
out it. Probably you were not here.

impletely in agreement with what the !
m. Member says.

The question of in-service training wus
raised. Professcr Ruthnaswamy  probzbly
| raised it. He observed that it is being done
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i Australia and said that this traiming | has been excluded from the purview of the

should be transferred to the U.P.S.C.
Under our set-up 1t 1s not possibie because
the UP.SC. 1s not a branch of adminis-
tration of the Government. The question
of in-service tramning of foundational train-
ing is really an admuinistrative matter.

\
1

We do not think that the U P.S C. should l

be entrusted with this task and I do not
think they will accept 1t either because i1t
needs lot of administration. Our constitu-
tional set up also does not say this. But
that does not mean that the Government
has not given due importance to the train-
ing of government officers Actuallv when
we talk about the changing attitudes of
officers or making them more suited to the
present needs of the society traimming 1s or
can be made into a very important in-
strument for moulding our officers in the
desued way. We are using this instrument
of tramming and we have had tramming 1n
the imtial sfages. Then we have traimng
at a later stage Even seniot officets, offi-
cers who somne years back could not have
thought of going to an 1nstitution, with
eleven or twelve years’ seniority, are being
brought within the ambit of our traimng
programmes which 15 domg them a lot
of good because we feel that there are
many techniques of administration, of plan-
ning, of economic assessment and things
like that with which they have to be made
conversant

Another thing that was mentioned was
that a large number of posts have been
excluded from the purview of the UPSC
Here there 1s something of a basic differ-
ence between the two approaches. Some
scientists say that this UPSC. system
1s not the best way of selecting scientists
o1 promoting them or selecting senior
scientists or other scientists, whereas others
say that whatever it 1s the UP.SC. be-
ceuse it imparts a certamn sense of ob-
jectivity in the selection 1s the best to
carrv confidence with the generality of
the people and the scienusts also. So this
debate i1s going on. At present in so far as
the scientific departments are concerned,
only the Department of Atomic Energy

UPS.C. This was done long ago on
security and other considerations No doubt
the question of excluding from the purview
of the UPSC. the posts in the Defence,
Research and Development Orgamsation,
scientific and technical posts in the Depart-
ment of Science and Technology, posts mn
the Depaitment of Electronics, Depart-

| ment of Space was 1eferred to the U.P.S.C.

|
[

m 1972. The U.P.S C. have agieed to the
esclusion of these posts and the matter
is being further examined by the Ministry’s
Department concerned.

This also arses in the light of what
vas said about the Indian Council of Agri-
cultural Research and the CS.LR. about
which lot of debate 1s going on and the
debate still goes on T hope some satis-
factory solution would be found as to what
will be the proper and best method of sel-
ecting people for these organisations Truly
speakhing, for example, the Indian Council
ot Agrncultural Rescarch 1s a registered
society, legally and technically speaking.
So 1t 15 not automatically covered by the
U.PSC system Similarly, there are other
Corporations which are depen-
dent or which are statutorily constituted.
They may not also come to the UPS.C.
But the whole 1dea 1s what sort of system
of recruitment 1s the best suited for the

|scxcntlﬁc posts. Some say that the Atomic

Energy Commission system 1s the best.
But others say that there 1s lot of sub-
jectivity in the Atomic Energy system,
subjective in the sense that you should
promote a rerson If he reaches a certan
stage of seniority or maturitv and compe-
tence even 1t there 1s no post Now a per-
son as a scientist can really be brilliant and
deserves promotion On the other hand for
such a system we can say that there 1s
favouritism because you have promoted
them 1 due course But the Department
thinks he 15 good enough So we have lo
find some 1ig media where merit 15 Te-
cogmised, not only recognised but given
promotion out of turn. On the other hand
the sysfem should be such as not to de-
moralise the general services imncluding the
scientific services, and I do hope that scien-
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tists amongst themsclvis would arrive at
some satisfactory system by which the
whole thing can go. Mr. Niren Ghosh went
to the extent of saying let there be no
merit promotion, that everything should be
by semiority. That is going to the othet
extreme. The young people who are mote
competent should get rewards  because
they have more enterprise, bacause they
dre more cempetent , mere sentority cannot
be the criterion for selection whether in the
Government or 1 a scientific  organise-
tion.

3P. M.

Merit has to play a part Whether me 1t
should play a domunant part or sentority
sl’lguld play a dominent pait again de-
pends upon the type of experience that
18 needed [or a patticular post These aie
the things under debate. We are consider-
ing them and I think we will be able to
find some satisfactory solution for this pio-
blem also

A lot has been said about the confiden-
tial reports. Welil, Sir, some 1nstances are
in the mind of hon. Membeis. Probably,
they had to make these very stiong obser-
vations Well, Sir, it 1s true that a lot of 4
defects 1in the present system of writing
confidential reports are there  One can
say that there 1s too much of a substan-
tive element 1n the report; one can say
that you cannot get a proper assessment of
a person’s eaperience and personality. We
have been thinkmg various ways in which
this system could be improved. The Ad-
minstrative Reforms Commission, in their
Report on Personnel Adnunistration, have]
made the following recommendations :

!

“(1) At the end of each year, the offi- |
cial reported upon should submit a brief I
I

1

|

resume, not exceeding 300 words, of the
work done by him, bunging out any
special achievement of his The resume
should be subrritted to the ieporting offi-
cer and should form part of the con-
fidential report The reporting officer
should take note of the resume and after
mahmg his own assessment and com-
ments, submit the entire report %0 the
next higher officer. f

[RAJYA SABHA]
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(ii) There 15 no need to indicate
adverse remarks to the offical. In the
event of any adverse remarks having
been recorded the reviewing officer
should after discussing them with the
reporting officer and, if necessary the
officer reported upon, either confirm the
remarks or suitably modify them as the
Ccase may be.

(1ii) The annual report may be called
“performance report” instead of ‘“con-
fidential report”

This idea of ‘performance report’ was
given by Shri Bhupesh Gupta and other
Members also. So, we have put this
matter before the J.CM. where the 1c-
presentations of the staff side are also
there They have a sub-committee which
is gomng into the details of this They
have given some suggestions. We are try-
ing to see how the whole system of writ-
ing confidential reports can be improved,
whether we call them by ‘performance
reports’ or not

SHRI MAHAVIR TYAGI : Why should
the adverse remarks not be individually
commumcated ‘'to the person concerned ?
After all, justice 1s done if there 18 some
mis-understanding.

SHRI RAM NIWAS MIRDHA . 1 was
merely quoting from the recommendations
of the Administrative Reforms Commission
on ‘Personnel Adminmstration’. 1 was not

[ giving my personal views. These are some

of the suggestions that the ARC has given
and the J.C.M 1s considering them where
the staff representatives are also there. We
will take note of what has been said by
the hon Members and a final decision on
these recommendations as well as other
matters is yet to come. So, we will see
how this thing could be improved But
I still feel that something would have to
be written by the officer under whom an
official 1s working. Tt is he who comes
into daily contact with him. He knows
his work, his attitude, his competence to-
wards job and a lot will depend on how
he reports. There is a reviewing autho-
rity also. In case the reporting officer has
certain prejudices against a parncular offi-



- Motion te, Twenty-Second {27

Annual Report of

145

cer, the same could be reviewed by the re-
viewing officer. Even in the present sys-
tem there is a lot of safety and we have
seen that it has not worked to the detri- |
ment of the employees. Still there can be
some cases in which this could have hap- !
pened. All I can say is that we will take "
note of these remarks by the hon. Mem- |
bers and see that our system of assessment ;
of government servants improves as such |
as possible. !

. I

Well, Sir, a lot of other questions were

raised. The question regarding Dr. Dar-
bari was also raised. I do not know whe-
ther I should go into the details of it. |
It does not arise out of this in any case.
Shri Bhupesh Gupta gave a large number
of amendments. I have seen almost all
of them.

Shri Bhupesh Gupta had also brought to
our notice some special cases in which,
according to him, justice had not* been
done, whether by way of writing confi-
dential reports or otherwise. All I can say
is this that all these suggestions and ob-
servations of honourable Members would
receive our utmost attention, and I hope
we will be able to improve things in the
light of what has been observed here.

THE VICE-CHAIRMAN (SHRI V, B.
RAJU): There are thirty amendments
moved by Shri Bhupesh Gupta. I am
putting the amendments to vote. The ques-
tion is:

1. That at the end of the Motion, the
following be added, namely :—

“and having considered the same,
this House notes with surprise that the
U.P.S.C. was asked to regularise the
appointment of the Secretary of the‘

l

C.S.I.R. one year after he had been
appointed without any consultation
with the U.P.S.C. and that such prac- |
tice is common with the Government."

The motion was negatived.
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2. That at the end of the Motion, the
following be added, namely :—

“and having considered the same,
this House notes that the seniority cri-
terion was ignored by the Government
in the appointment of the Director,
Fuel Research Imstitute, Dhanbad.”

The motion wus negatived.

THE VICE-CHAIRMAN (SHRI V. B.
RAJU): The question is:

3. That at the end of the Motion, the
following be udded, namely:—

“and having considered the same,
this House is of the opinion that the
present system of CR (confidential
report) has become a source of favour-
itism, pressure tactics, victimisation
and corruption to the detriment of the
government servants and standards of
public service, and recommends to the
government that the whole system as
it stands be abolished forthwith and

" replaced by some other methods for
work evaluation in consultation with
the U.P.S.C.”

The motion was negatived.

THE VICE-CHAIRMAN (SHRI V. B.
RAJU): The question is:

4. That at the end of the Motion, the
following be added, namely :—

“and having considered the same,
this House is firmly of the opinion
that (a) the promotion of the IL.A.S.
and LP.S, in the selection grade should
be done in consultation with the
U.P.S.C. and normally on the basis
of the latte:’s recommendations and
that (b) the present selecticn commit-
tee compriscd of some secretaries of
the Government should be done away
with.”

The motion was negatived.
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5. That at the end of the Motion, the |
following be added, namely :—

“and having considered the same,
this House is of the opinion that thel
so called confidential report should be
replaced by the performance report!
which the candidate should himself ;
write and that reporting officer should !
state his comments or views on such |
performance report and that the same !
should be known to the concerned '
candidate as is done in the Army and
that thereafter the report should be,
sent to the UPSC for examination.”

The motion was negatived.
\

THE VICE-CHAIRMAN (SHKI V. B.

RAJU): The question is:

6. That at the end of the Motion, theI
following be added, namely :— i
|

“and having considered the same,:
this House deplores the present prac- !
tice of filling up confidential reports
for 5 to 10 years to the detriment of
the candidate’s prospects and future.”

[RAJYA SABHA]
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THE VICE-CHAIRMAN (SHRI V. B.

. RATU): The question is:

8. That at the end of the Motion, the
following be added, namely:—

“and having considered the same,
this House notes with concern that the
secretaries of the Union Government
have developed the habit of looking
down upon the U.P.S.C. and even
dominating it in some respects, the
Chairman of the U.P.S.C. having
been given a lesser status than that of
the Cabinet Secretary.”

The motion was negarived.

THE VICE-CHAIRMAN (SHRI V. B.

RAJU): The question is:

9. That at the end of the Motion, the
following be added, namely:—

“and having considered the same,
this House notes with revulsion the
Prevailing practice of the persecution
and victimisation of the incorruptible
and honest officers and other govern-
ment servants by top bureaucrats
either at their own instance or on the
orders of the Ministers or, at times,
even to oblige some private indivi-
duals in business.”

The motion was negatived. }
THE VICE-CHAIRMAN (SHRI V. B.\
RAJU): The question is:

{l
7. That at the end of the Motion, thel
following be added, namely :— :

The motion. was negatived.

THE VICE-CHAIRMAN (SHRI V. B.
RAJU): The question is:

“and having considered the same,,
this House is of the opinion that mem—}
bers of the UPSC should be given
the status of the judges of the High
Court instead of that an additional |
secretary, which means that a member'
of the UPSC is inferior to a secretary!
of the Union Government and further[
that the Chairman of the UPSC should)
be given the status of the Chief
Justice in order to upgrade the posi-
tion of the UPSC as a whole vis-a-vis
the top bureaucracy.”

)
The motion was negatived. !

10. That at the end of the Motion,
the following be added, namely :—

“and having counsidered the same
this House notes with grave concern
that even the administrative machinery
are improperly and unjustly used to
make scape-goat of intimidate, perse-
cute and otherwise victimise honest
officials or for covering up the real
culprits and corrupt elements in the
administration.”

The motion was negatived.
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RAJU): The question is:

11. That at the end of the Motion,
the following be added, namely :—

“and having considered the same,
this House recommends to the Govern-
ment that no case against an officer
should be sent to the CBI for investi-
gation without reference to the UPSC
when the allegation is made by one
officer against any other government
servant.”

The motion was negatived.

THE VICE-CHAIRMAN (SHRI V. B.
RAJU): The question is:

12. That at the end of the Motion,
the following be added, namely :(—

“and having considered the same,
this House is of the view that officer
or officers responsible for unjustly
harassing a government servant should
face examination of his
and records by the UPSC.”

The motion was negatived.

THE VICE-CHAIRMAN (SHRI V. B.
RAJU): The question is:

13. That at the end of the Motion,
the following be added, namely :—

“and having considered the same,
this House is of the opinion that after
ensuring that the UPSC includes among

its members distinguished scientists
and educationists there must be mno
attempt to take away the scientific

departments from the purview of the
UPSC.”

The motion was negatived

THE VICE-CHAIRMAN (SHRI V. B.
RAJU): The question is:

14. That at the end of the Motion,
the following be added, namely :—

“and having considered the same,
this House is of the opinion that no
member of the former ICS should be

[27 NOV. 1973)
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appointed as a member of the UPSC
and further that a decisive majority
of its members must be comprised of
men drawn from outside the adminis-
trative service or from the retired
members of such service.”

The motion was negatived.
’ THE VICE-CHAIRMAN (SHRI V. B,
RAJU): The question is:

15. That at the end of the Motion,
the following be added, namely :—

“and having considered the same,
this House is of the opinion that,the
Chairman of the UPSC must be a
distinguished non-official person who
has never been a member of any
Government administrative service.”

The motion was negatived.

THE VICE-CHAIRMAN (SHRI V. &
RAJU): The question is:

16. That at the end of the Motion,
the following be added, namely :—

“and having considered the same,
this House is strongly of the opinion
that there should be provision for
lateral entry into the IAS at 30-35
per cent of the technicians, engineers,
educationists, journalists, economists,
etc.”

The motion was negatived.

THE VICE-CHAIRMAN (SHRI V. R,
RAJU): The question is:

17. That at the end of the Motion,
the following be added, namely :—

“and having considered the same,
this House is firmly of the opinion
that concept of the so called “multi-
function” IAS must be abandoned lock,
stock, and barrel and that the tech-
nocrats must be put on at par with
the so called “generalists”, ”

The motion was negatived.

i !
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THE VICE-CHAIRMAN (SHRI V. R.
RAJU): The question is:

18. That at the end of the Motion,
the following be added, namely :—

“and having considered the same, |
this House is of the view that the
UPSC should encourage the coming
up of the technocrats, scientists and
the like rather that the so-called

[RAJYA SABHA]

“generalists” in view of the require-
ments of national building tasks.”

The motion was negatived.

THE VICE-CHAIRMAN (SHRI V. B.
RAJU): The question is:

19. That at the end of the Motion,i
the following be added, namely :— ‘

|
1
4
l
f
i
j

“and having considered the same, |
this House is of the opinion that the |
UPSC should be particularly on guard ‘
in dealing with the cases of the can-
didates who come from the wealthy |
sections of the community or upper
classes or from the families of the
ICS and IAS and IPS officers.”

THE VICE-CHAIRMAN (SHRI V. B.
RA!U): The question is:

20. That at the end of the Motion,

|
The motion was negatived. ;I
]
;
the following be gdded, namely :— ;

“and having considered the same,
this House is of the opinion that the
concept of the so called personality
test must undergo a radical change in
order to encourage progressive social
dutlobk, patriotism, love for the down-
trodden masses and fiom commitment
to democracy and secularism.”

The motion woes negatived.

THE VICE-CHAIRMAN (SHRI V. B.
RAJU): The question is:

21. That at the end of the Motion,
the following be added, namely :—

“and having considered the same, |
this House is of the opinion that the
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no one from among the administrative
service including retired personnel
should be appointed as a member of
the UPSC without his candidature
being approved by the two Houses
of Parliament in order to give the
latter an opportunity to exercise vigi-
lance in the light of experience.”

The monon wus negatived.

THE VICE-CHAIRMAN (SHRI V. B
RAJU): The question is:

22. That at the end of the Motion,
the following be added, namely :—

“and having considered the same,
this House is of the opinion that spe-
cial care should be taken by the UPSC
not to give any direct or indirect pre-
ference to English and that the mother
tongue of the candidate must get all
due recognition and consideration.”

The motion was negatived.

THE VICE-CHAIRMAN (SHRI V. B.

RAJU): The question is:

23. That at the end of the Motion,
the following be added, namely :—

“and having considetred the same,
this House is of the view that the
examinations under the UPSC should
be held in all the modern Indian
languages listed in the Eighth Sche-
dule of the Constitution.”

The motion was negatived.

THE VICE-CHAIRMAN (SHRI V. B,

I RAJU): The question is:

24. That at the end of the Motion,
the following be added, namely :—

“and having considered thc same,
this House is of the opinion that the
UPSC should examine periodically the
records of the service of the secreta-
ries, joint secretaries and directors in
the administrative service and further
when serious allegations are made
against such officials in Parliamert the
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Government should at once send the
relevant records to the UPSC for
examination and advice.’

The motion was negatived.

THE VICE-CHAIRMAN (SHRI V. B.
RAJU) : The question is:

25. That at the end of the Motion, |

the following be added, mamely :—

“and having considered the same,
this House is of the opinion that UPSC
as far as possible be made a watch
dog in respect of the top echelons of
the administrative service particularly
the secretaries of the Union Govern-
ment including the Cabinet Secretary.”

The motion was negatived.

THE VICE-CHAIRMAN (SHRI V. B.

RAJU): The question is:

26. That at the end of the Motion.
the following be added, namely :—

“and having considered the same,
this House is of the opinion that a
machinery should be set up for the
UPSC to consult the recognised unions
of the Government servants to draw
upon their knowledge and experience
for a better grasps of the problems
relevant to the functions of
UPSC.”

The motion was negat ed.

THE VICE-CHAIRMAN (SHRI V. B.
RAJU): The question is:

27. That at the end of the Motion,
the following be added, namely :(—

“and having considered the same.
this House is of the opinion that there
should a Parliamentary Committee
for enabling the UPSC to know at
first hand and also in a more business
like way how Parliament feels about
the conduct of the higher echelons of
the services within the purview of the
UPSC and also about the latter’s
handling of the affairs of the Com-
mission, thereby promoting better

[27 NOV. 1973]
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contracts between Parliament and the
UPSC.”

The motion was negatived.

THE VICE-CHAIRMAN (SHRI V. B.

_RAJU): The question is:

28. That at the end of the Motion,
the following be added, namely :—

“and having considered the same,
this House is of the opinion that the
UPSC must take due note of the fact
that the members of the Scheduled
Castes and Scheduled Tribes as also
of the minority communities especially
the largest minority community in the
country are hopelessly under-iepre-
sented in Class I and Class II and
other higher services.”

The motion was negatived.

THE VICE-CHAIRMAN (SHRI V. B.
RAIJU): The question is:

29. That at the end of the Motion,
the following be added, namely :—

“and having considered the same,
this House recommends to the UPSC
that it keeps a record of the work the
secretaries and joint secretaries, IPS
and other officials under its purview
in the light of public criticisms against
such officials.”

The niotion wus negatied.

THE VICE-CHAIRMAN (SHRI V. B.
RAJU): The question is:

30. That at the end of the Motion,
the following be added, namely :(—

“and having considered the same,
this House recommends to the Govern-
ment that it reviews the entire ques-
tion of the composition and work of
the UPSC in the light of experience
and keeping in view of the demands
of the changing times and radicalisa~
tion of the masses to bring about such
amendments and elaborations of the
Constitutional provisions relating to
the UPSC as may be deemed neces-
sary.

The motion was negatived.



